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Pure Drinks (New Delhi) Ltd., Mohan 
Qrtmann and Harbst

6001. SHJII R. N. RAKESH; W ill 
the Minister of LAW , JUSTICE* AND  
COM PANY AFFA IR S  be pleased to 
refer to the reply given to Unstarred 
Question No. 988 on 18th March, 1080 * 
regarding Pure Drinks (N ew  Delhi) 
Ltd., Mohan Ortmann and Herbst and 
state:

(a) whether the report in respect of 
inspection o f books of accounts o f (i) 
Pure Drinks Company Pvt. Ltd., and
(ii) Mohan Ortmann and Herbst now 
Mohan Machineries has been received, 
and

(b ) i f  so, the details thereof and ac-
tion taken by the Government-?

THE M INISTER OF STATE  IN  
THE M IN ISTR Y OF LAW , JUSTICE 
AND  CO M PANY AFFA IR S  (SHRI A. 
A. R A H IM ): (a ): Yes, Sir.

(b ) The inspection report.in  the 
case o f M/s. Pure Drinks Pvt., Ltd 
has revealed prima-facie non-compli-
ance o f the provisions o f section 211 
read with schedule V I and section 418




